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. MRS, J.S.W. SOLOMAM :  Applicant.
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'gi: 5i§éﬁgi§hggﬂha; ¢ Counszc) for the epplicants,
Mr., J.K. Kaushik ) ,
Mr, S.K. Singh )
Mr. U.D.,Sharma )
Mr. Manish Bhandari)
Mr. K.N. Shrimal ) ¢ Counesel for the raspondents.
Mr. S.K. Singh )
Mr., sS.C, Agarwal )
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lon'ble ey Juctice DL, Mehta, Vice-Chairman
Hon'ble Mr, O.F, Sharma, AMministrative Member
Y
PEP I’bN'BLR MR, JUSTICE M.1,. l‘lF'JHT'.A, VICE=CHATIIAM
Heard the ccunsel for the parties,
2. . All\the parties to the litiqntion ayree that :
|
in the lioht of the order dated 15.7.94 and the earlicr !
Ofders, the prtitions may ke disposed of in a wAay as i
under: -
. (1) That all the porsons are at pLosert h1lding
A | the post of Matron arR shall continue to led
the same,
,L‘ (ii) Mrs. S, Popil has alrceady passed the examinabicon
) and she shall not ke zcnnellad to.appcar in
¢ - . the eramination afresh anl she will k- aljusted:
i
" against the existing vacanay,
(111} The mestion of seniority of all the appiicanté
.{{ in varizuz petitions shall be determined,
S b acbmrdiﬁg to lawy, by the official cespondants,
, - viz, Pailway 2uthorities,
S 3. All the petiticons are Jdisposed of aceoriingly.
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